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Central CGmmand,
Lucknow.

CE (AF)
Bamrauli
Allahabad-211012.

UPSC

through its Secretary
Dholpur House L
New Delhi.

MES No.113337

Shri KP Pillal SE

CC E R and DDRDO

Near Diamond Point,
Mud Fort Secunderabad.
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'ZfiL;'ﬂg- Uu}ﬁﬁﬁﬂf*’i,iﬁigiﬁ=f
*_5'. ‘“ﬁ w"’- A. the a 'J*J’ 1"...4.'*9 ha ‘ prayed for a d
Lu omme ﬁ*rﬁ,;g -tﬁel- ufgahandﬁ - to examine/decid
“‘*“1.%@**"’ é: al ERt _f'_"._f_f_ﬁ appli can t  da ﬂ;%; 15.04.2005
| rde th . time framed ‘??ii- .;‘ffimt
ig- ;_f_’-'_'-_ff.ilﬁ the posting/operation of
er with a further direction for summoning
- for promotion of SE’s to Additional
EHQiHEEr "“fb? ﬁ:ﬁa year 2005-06 and quashing the same and
-order:lﬂg elevation u:E fﬁ&] gjppﬁc&n‘t wir'th all consequent: a L
~ benefits. N

2. During the course of the arguments, learned counsel
for the respondents submitted that a statutory appeal
against denial of promotion from SE to Additional Chief
Engineer has been filed by the applicant on 15.04.2005
(Annexure-1) to respondent no.l i.e. Secretary, Ministry of
Defence, New Delhi-110011 which is 1lying un-decided.
Learned counsel for the respondents further submitted that
the applicant will be satisfied if his statutory' &ppeal
(Annexure-1) dated 15.04.2005 is decided by a reasoned and ‘P
speaking order within a stipulated period. Le'arn_e.d- c.ounsg.]._

for the respondents have also no objection.

|

3 Accordingly, we direct r-'es'pondent 'n'o';l i-e-. -secfre&‘f&'”lnﬁ

of the applicant d_ated 1'5.___04 _....2__0_._05.- ;_by_r-: a -fsr:aamnm %mﬂk
speaking order within a period of four months from the date
of receipt of a copy of this order.

4. There shall be no order as to costs.
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